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2.906 Present : The Hon'ble ]i1r K.V. 
SachidanandanVice-Chairman & 

Hon'ble Mr Gautam Ray, Member(A) 
I 

The applicant who is claiming to be 

• in service of the respondents as a Puzari 

right from 1977 now submits that as per 

official records his date of birth is 

7.101953 which is not correct and his 

actual date of birth is 24. i0. 1936 and he 

• has also sworn an affidavit to that effect. 

Since many representations have been 

. submitted by the applicant and ultimately 

finding no response from the respondents 

he has filed this application seeking the 

following reliefs. 

(i) to correct the date of birth of the 

instant applicant from 7. i0 1953 to 

24.10.1936 on the basis of his 

representation dated 8.3.06 sent an 

1.3.06 Annexura-8 to the respondent. 

No. I through the respondent No.2 his 

horoscope (Annexure-7(a) and his affidavit 

dated 24.2.06 (Annernre-7) respectively. 

(Ii to direct. that the atmiicant who 
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attained the age of su:iitioni 

31.8.1996 (if the age correction is 

accepted) to take appropriate steps to 

adjust his salaries drawn in ccess and 

pay the monthly pension from Sept! 96 to 

•tifldat.e, 

(ill) to consi:ier appointment of the 

app&ant's son as Pnzari in his place (after 

retirement) w.e.f. 239.2000 Al), i.e. the 

date of his son attaining his majority who 

is wall versed in the art of warship in 

consideration of the 4pplicant having 

served the department for a long time with 

a salary which is less than the minimum 

wages prescribed. 

Heard Mr R.Das, learned counsel for 11 

U .Da$ 
the applicant and Aft )*xu, learned 

counsel for the respondents. Learned 

counsel for the applicapt subimtted that 

he will be satisfied if a airacti.on is given 

on the respondent No4 to consider and 

dispose of Anneures-8 and 10 

representations within a time frame. 

Learned counsel fr the respondents has 

no objection if such p*ocss is adopted. 

For the ends of justice we accordirjgj 

direct the respondent No.2 or any  other 

competent authority to consider and 

dispose of Annexurs and 10 

representations within a time frame of 3 

months from the date of receipt of this 

order. The applicant is also directed to 

)  send a copy of the Annem:res 8 and 10 

representation to the respondents 

forthwith. - 

OA is accordiniy diqposed of. In 

the circumstances no oder a4 to costs. 

Member 	 eice-Chairman 
pg 
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istrict Kamrup (Metro ). 

IN. THE CEHrRAL PDMDX&TRATIVE. TRIBUNZL. : GUWJWT3 BENCH: 

T GUWAHATI - 78I.0050 

O.A.N,.1j R2  of 2QQ. 

• 	.SRI Jyotib.rnoy Bhattacharjee 	•1.. 	 cant  

-. Vrsus 

The Union of India and others ...'.Respondents 

This Original Application of the applicant 

under section 19 of the Administrative Tribunal. ACt,1985 

has been filed against the inaction of the concerned 

respondents on the appiicants repreeentat&ôn dated 

8.1.2 006 (sent by registered poet on 21. 13)206) . praying 

for correction of his year and date of birth (which 

was inadvertently furnished wrongly vide his earlier 

eepresentation dated 8.6.'2005 in response to the respon-

dente.5 1 s 

letter No. 2159/SKM//Fin dated 2815. 1O5) showing his 

date of birth as 7.10.1953 instead of 24. 110..1936(wbibh 

is on the basis of his Horoscope subsequently traced out 

from the abandoned old records). 

The applicant's case in brief is that 

he has been appointed in continuous service with effect 

/ / 	) 	• 
	31.18. 1977 .. 



from.31.:8.1977as Puzari in 8tation Kali Mandirof. 

C/0 gg A.P.0.where he is working' since 

that date till today, as Puzari, on a môithly fixed pay. 

raising from R8•  1 5Q/.- to 96 .2800/- per month. 14e anwhile 

the applicant had rendered more than 29(twenty nine) 

yearé of service since 31.8.19770 Being aggrieved due 

to inadequate payment of. fixed saiaxy. for. such a long 

time wjch is less than the pay prescribed .. under the 

minimum wages Act, the applicant has also made his claim 

separately for regularisation of his services in. 

time icale c.f pay. 	. 	 . 

• 	 But in this: application the crux of the matter 

is that the applicant has been called upon by the 

respondent no. 5 vide letter N. 2159/SKM/ME/Fin dtd. 

• 28.5.05 .(Annexure 	S)asking him. to furnish his iio- 

• data pertaining.to  his services as Puzari in.Station 

Kali Mandir regarding the foilowi,ng :- 

- Date of birth, 	. 	 . 	. 	 . 	 •• 

educational quali f icat ion,. 	. 	. -. 

—date of employment in &tation Kali Mandir, 	/ 

- Hôspitalisation If any 

-. No.1  of children & their marital status and 

their: daee.of birth; 	 . 	 . . 	. 

It ha6 been stated in the aforesaid comiuunica- 
• 	 .. 	

. tion dated 28.S.05  that the san 	are required for 

considering the applicart's service with 3tation. Xaii . . 

Majidir. .J 	• 
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Mandir,  enhancement o 	pay in future and other serviee 

benefits.. 

• accordingly in response therof the applicant. 

vide his representation dated 8.6. 05(Annexure - 

• addressed to the Coajdant; 222. A.B.0.D.C/0 99 A.P.0. 

the respondent no.. 2 furnished inter alia the aforesaid 

particulars for c,nsideration, but out of inadvertance 

the applicant ' 	 date of birth has been shown therein 

wrongly as 07.10.1953 instead of 24.10.1936. 

The applic8nt had made a representation ata.' 

803.!06 .(An&exure 
- 	 ) for crrectjon of his date of 

• birth which has been addressed to the 3ecretary to the 

vernrnent of India. Ministry of Defence, Neq# DeThi 

I0o:01 through proprchannel by registered post, .eert 

• on 2,1013..2006.E Since then tiU- date almost a period of 

m9re than 4(four) months have elapsed yt no reply thereto 

has been received by the applicant.! 	• 

It wnld be pertinentto mention herein that uflder 

• 	 • 

• 	 the extant rules a 	servant may agitate for correct- 

ion of his age before 3(three:) years of his retirement, 

but as per records the applicant has still now. 8(eight) 

years of service to attain the age of superannuát ion i.e, 1  

60 years and. therefore has locus standi to agitate, the 

• 	 • same and hence the instant original application for 

correction of his age. 

Being 	!: 



Being thus highly aggrieved due to the inaction 

of the concerned respondents, the applicant has no 

other adequate and effective £ternative but to 

approach this Hon'ble Tribunal for redreseal of his 

genuine and lawful grievances for correction of his 

• 	age and/or date of birth and subsequent service 

benefits like pension etc. for the ends of justice on 

consideration of his sincere, devoted and unblecnish 

long 29 years of continuous service without a break 

since 31.8.1977 to till date. 

(aALIJrr DS) 

Advocate 

for the Applicant 

.. . 

PUI.T.O. .a 

-4 
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D111trict KUP(MTRO1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GLTWAHATI BEIXH 

AT GUWAHATI - 781005. 

O.A.N0 ' % 	of 2006 

5hri Jyoti7.irnoy Bhattacharjee, 

S/c, Late 5achindra Kr.Bhattacharjee, 

Pujari of 5tatin, Kali Mandir, 

222 A.B.O.D., C/Cp gg A.P..O. •. 	APPLICANT 

- Versus - 

10 The Union of India, being represented by 

the Secretary to the Government of India, 

?iinistry of Defence, New Delhi - 110001. 

2. The Corpjnandt, 

222 A.B.O.D.,  /o 99 A.P.O. 

The Cnt3.r,. 

Si Sb Area, 

222 A.B.O.D. , C/c, gg A.PO. 

The Administrative Officer. 	 I 

222 ABl.O.ID. /9 gg A.P.O. 

5i, Shri W.Zi.Singb, 

Camp.. CCME, for Cnmandant,, 

222 A.B.O.D., C/c, 99,  A.P.O. 

..... RESEONDENTS 

DAILS OF APPLICATION Z -  

1. Particulars of the orders against which the appli-

cation is made :- 

There is no impugned order.' The applicant 

made a . .. 
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made a representation dated 8.3.2 0 and/or 21.3.06 

(sending date through proper channel,. which was although 

addressed. to the Secretary to the 	ovt. of 	India, Nini- 

stry of Defence, New Dlhi 110001, yet the same has 

- 	been sent under registered post on 2 I.3 .06 through the 

Ce,mrnandant, 222  A.B.0.D. C/0 99 A.P.O.  praying for 

correction of the applicant's date of birth from 7010.1953 

JW (which was wrong) to the correct date of birth i.e. 1  

2L10.1936 as per his Horoscope traced out lateron from 

the old abandoned records in his house. 

It is pertinent to mention herein that the 

applicant had been continuously working as Pujari in the 

5tation Kali Mandjr of AxP-v& 222 A.B.O.D. , C,'0 99  A.P.0. 

since 31.8.17  and has been by now rendered more than 29 

(twenty, nine) years of service as such on a fixed pay 	- 

raising from R5  150/-- p.m. to RS  2800/- p.'m.! 

But since 8. 13. 06 and/or since 21013.06 i.e. 

the date of sending the abóWrepresentat ion by registered 

post for correction of. age and/or date of birth,no reply 

thereto has been received by the instant applicant for 

reasons best known to the concerned respondents.' The 

instant applicant is thus aggrieved against the inaction 

of the concerned respondents in the matter of his service 

as Pujari in the Station Kali Mandir of 222 A.8.0.D. C,'0  

gg A4P.0.  on the basis of his age and/or dateof birth 

recorded in his Horoscope,, and hence the instant original 

application .. 
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application before this Hon'ble Tribunal for redresEal 

of his genuine and lawful grievances. 

2,t 4WIWICTION. OF THE TRIBUNAL : The applicant declares 

that the subject matter of the representation ded 

803.2o06 and/or 21,3. 12006 for correction of the applicant's 

year and date of birth for the purpose of the applicant's 

service as Puzarj in Station Kali Mandir of 222 A.BO.D. 

C10  99 A.P.O. has not yet been dispose:1 of by the concer-

ned respondents and the same is pending disposal and 

against the saidinaction of the concerned respondents 

the applicant wants redressal of his genuine and lawful 

grievances which is well within the jurisdiction of this 

Hon'ble Tribunal. 

3. LXXX LIMrTATION :- The ap1jcant further decaares 

that this application is made within the limitation period 

prescribed in section 21 of the Administrative Tribunal 

Act, 1985. 

4• FACTS OF THE CASE 

That the instant applicant is a permanent resident 

of village : 'msing Jorabat under 5atgaon police Outpost 

of Nooiimatj P.S., in the district of !(arnrup (Metro),'Assame l  

He is a citizen of India by birth and as such he is 

well entitled to the benefits/rights guaranteed under the 

Constjtijcjon of India and the other laws of the land. 1  

(B) 



- 	

S 4 ,e 

(B) 	That the-applicant is working in the post of 

• 
Puzariof Station RaIl. Mandir of 222 A.B.O.fl. C/ö 99 

X.P..O. , since long.! He was appointed to the afotesajd 

post of Puzari in consultation with 	G.S.San, -  

Cmthndant 222-. A.B.O.D. c,0 - 99  A.P.O.. with effect from 

1.91977 vi.de appointment order dated 31.,48h977 issued 

bY MjO3 A.V.Gadkarj of. 222 	c,,'0  gg A.P.O. w1le 
• 

he was holding the post of Administrative Officer 

A copy -of the . aforesaid appointment 

• . 	 order dated .311.8.77, is enclosed hereto 

and marked as Annejre 
- 

That the app1icant states that prier-to 1977the 

applicant also worked as Puzari in 5tatjon Kalj Mandir 

in the year 1973 for about 1 year approximately: with a 

• consolidated salary of Re.150/ 	(Rupees one hundred fifty) 

only per month. At that time the main Purohit/Puzarj of 

• the aforesaid Kali Mandir was one 'Shri M.M.Chakrabor 	In- 

course Of time there the applicant developed 'some differea.. 

nces with saidSrj• Chakraborty in 'the yeü 1974 and 

• consequently the applicant left the, job at that time. 

That thereafter in pur8ancé - of the appointment - 

order 

 

Cte - 31.8.77 issued by Major ABiuGadkarj of 222 
- 	 ' 	 - 	 - 

A.B.O.D.. C,'0 	A.P.O. gg 	the applicant has been apbinted 

as Pujari a'gain.W 

• 	•' 
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as Pujari again and he joined on 1. 19.77 in the aforesaid 

5tat ion Kali Mandir with effect from 1.90177 and the 

applicant inTnediately joined the same and was doing his 

job with kk great devotion, sincerity and hard works 

to the best of his abilities and to the entire satis-

faction of his superiors. His services has 

appreciated by the concerned Authorities vide Apprecja_ 

-tion certificate dated 21.1.1987 issued by Lt.COl. 

Golap 5ingh of 222 A.B.0.D. C/rj 99 A.P.O. while he was 

holding the post of Administrative 0fficer. The, applica-

nt's appointment as Pujari in 5tat ion Kali Mandir finds 

support in his certificate wherein itbas been specificaly 

stated that the applicant was working as 'Mandir  Pujari 

since 1973. 

A copy  of the aforesaid aopreciatet ion 

certificate dtd.. 21 6 1.87 is eaclosëd 

herewith and marked as Anriexure - 2.1 

(E) 	That the applicant states that till date the 

applicant has rendered more than 29(twenty nine) years 

of service. During which he has never taken any sort 

of leave like casual leave, earned leave, commuted leave 

except on the following 3(three) occasions viz; 

Vie leave application dated 5.6.86 he availed 

30 days leave with effect from 9.6.1986 ; 

Vje application dated 2.5.99 he availed 20 days 

leave with effect from 3.1 

" 
 4 
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,i(iii) Vide leave application dated 8J34 only 20 days 

leave with effect from 15.3.01 to 3.4.010 

It may be pointed out that on no occasMon 

during those period the petitioner has been hospitalised 

and/or seriously ill, on any other occasions. 

Copies of the aforesaid leave ppli-

cations dtd.. 5.6.86,  2.5.91 and 8. 13.01 

are enclosedherewith and mariced .as 

Annexures - 3, 3(1) and 3(2) respectively. 

(F), 	That the applicant states that initially both 

in the year 1973 and 1977 his salary was at the rate 

of Rs.lSc/- (Rupees one hundred fifty only)  per month. 

The applicant raised no objection to it although  the monthly 

salary was much lees than the minimum wages prescribed 

at the relevant period. However, from time to time the 

salary was increased from R5•  150/- and at present for 

about last 3 years approximately the applicant is being 

paid at the rate of Rs.280Q,'_ per month in the aforesaid 

post of Puzari in the 5tation Kali Mandir, 222 A.B.O.D. 

C/0 99  A.P.O. 

(G). 	That the applicant is having an official accun- 

odation behind the aforesaid Station Kali Mandir where he 

is residing with his family consisting of his 4(four) 

family members including himself. The other gamily members 

who are not employed are wholely dependent oon him The 

family members are as follows : 

(a) Wife - Smti Nilima Bhattacharjee, aged about 55 years 

House-.wUe •1•0. 
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House-Wife. 	 - 

Daughter - Miss Lakshmi J3hattacharjee, aged about 

27 years -. .Unemplryed and Unrr1ed). 

8on - 5ri Prabin Bhattacharjee, aged about 24 

years, (Unemployed and Unmarrjed ). 	I 

It would be pertinent to mention herein that since 

1.9.F77 itself applicant's fixed salary of Re. 150/- p)m. raised 

to R5.2BOO/_ p.m. being inadequatè he made a representation 

dtd. 801005 for enhancement of his pay, which is maravp also 

pending disp,sa1. 

- 	A copy P. the afocesaid representa- 

tion dtd.. 8.i.:05 for enhancement ofhis 

salaries is enclosed hereto and marked 

as Annexure - 

(H) 	That the a'ppljcant states that vide communication 

2'l 59/IKMftIE7Fjn, dtd • 28 • 5? 05 is sued by Capt. CCME 

Sri W.S.Singh of 222 A.B.O.D. C/o 99 A.P.O. addressed to 

the instant applicent i. has been requestedto submit the 

following particlar 

(1) bio-àta of the applicant, pertaining to his services 

'(ii) date of birth ;. 

/ eduàátiónal qualificatj 	; 

date of apointrnent ofetation Kall Mandjr Puzari; 
S 	 S  

l€ave availed fromtjme to time ;. 

hospitaijeation if any; (vii) number of children 

(their marital status) and cviii) their date of birth 

etc. respectively. 

It has already been stated that these particulars 
• 	are required for considering the applicants service commitment 

enhancement of pay and other benefits. A C 	f)..' 



• 	 - 	 cbpy of the aforesaid cornmnnicatjà- 

of t14respondent no. 4  5 dated 28.5.!05 is 

enclosed hér€to and marked a s Annere - 

(I), 	That in replyto the aforesaid communication dtd. 

• 	25.8. 05 the Instant -applicant submitted his bio-data on 

8.6.05 stating inter, alia therein wrongly that your ppii-

cant's date of birth is on 7th ct/1953 instead of 24th 

•0ctober 1936, wh1ch,was a bonaf.ide mistake on the part of 

your applicant inadvertently made. This date of birth 

24.10. 1936 has been 	given as per Horoscope of your pp,- 

licantwhich. is the basisof his cotrect Aatèof birth. 1tis 

therefore neceesaryto rectify ,  the aforesaid -  mistake In -the 

- intereEtof jusetice,'by ,  correcting he date of birth of the 

applicant as 24.10.1936 instead of 7.10.1953. 

• 	A Copy of the applicant'sreply 

• 

	

	8.6.05 giving his bio-data etc.l are enclosed 

hàrewIth' and marked as Anneijre - 6. 

• (J) 	That your  -dppli cant states-that he has ãemanded  

from the conàerne authorities that he has also srn in 

• an affidavit in thi regard which may kindly be relied or- 

rl~~z 
• 	

• : 
A copy of the aforesid affidavit 

- dtd. 24.2.06wIth Horoscope are enc1sed hereto 

andmakéd.as Anneijre - 7:and.7(a'Y 

respectively. 

(K) 	That the pLA 	states that being thus. • - 

-, 	

• aggrieved.he made 
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made a representjon addressed to the 5ecretary to 

the Government of India,Ninistry of Defence, throgi, 

Proper Channel i.e., through the Commandant, 222 A.B.O.D. 

C/o  gg A.P.O... for regularisation of his services as 

Puzari in the Station Kalj Mandir of 222 A.B1O,D. C/ 0  

99 P.O. FJMi X@3KJTKXkX 	 ke The said 

representation has been sent on 21.3.O6 by registered 

post. Copies of the said representation dtd. Rift 

8.:3.06 and/or 21.3.06 has also been sent in advance 

to the concerned Authorities as mentioned in the said 

representation under certificate of posting on 22.3.06. 

In the aforesaid representation the applicant 

has slakedxkkat contended by making his demand to the 

effect that - 

The applicant submits that if it is 	found 

just and proper, your applicant may be referred to any 

Medical Board and/or Medical Authorities so as to 

\4 ascertain his correct age to which your applicant has 

no objection. This is for the sake of ascertainment of 

correct and accurate age and/or date of birth of the 

applicant ; 

The applicant's age and/or date of birth, 

which was inadvertently given earlier, 	was wrong 

as at the time of signing the representation it escaped 

his notice due to inadvertance more so when the applicant 

is always busy 
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is always busy with his duties of Pujas at the temple 

regularly and as such find no time to look even to 

his own service papers and/or to consult someone lin 

this regard. 

That the applicant now-a-days feels very weak 

due to old age Even to do his usual works in the 

temple for which the applicant 's son namely 8ri Prabin 

Bhattacharjee is regularly helping him in his duties 

as Puzari at 222 AB.0.D. C/0  gg A.P.O. at the 5tat ion 

Kali Mandir. 

That after the aforesaid discovery of mistake 

in sending/recording the applicant's correct age and/or 

date of birth and also the applicant's horoscope(which 

toe was found/traced out in abandoned papers in tbe 

applicant's house lateron) it transpires that the 

applicant 'a date of birth has been wrongly written as 

7010.1953. If that is taken into consideration then 

his present age would be about 52: years which cannot 

be correct as the present age of his wife 5mti Wilma 

Bhattacharjee is about 55 years, who is younger to the 

27 	applicant and not older to him, apparant on the face 

of records and the same needs to be corrected immediately 

on tne basis of the applicant's horoscope and the f 

affidavit dtd. 24.2.06 sworn in by him. 

Copies of his repreentatjon dtd. 

8.3.06 and ... 
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dtd. 8. 13.06 (excluding Fnnexures 
I 

to avoid repetition) is enclosed 
posting 

herewith a].ongwith 'the/certificate 

dtd. 22.3.06 ,.aro enclocd1rej 
'S 

and marked as Annexure - 8 and 8(a) 

respectively. 

06) 	That the appjjcant states that on 10.8.05 

your applicant has been again issued a certificate 

from the office of the concerned Authorities to the 

effect that your applicant is working as Puzart in the 

Station Ka].i Mandir of 222 A.B.O.D. /0 99 A.P.O. 

A cpy of the aforesaid proficiency 

certificate ata.. 10.8.05 is enclosed 

herewith and marked as Annexure - 9 $ 

EN) 	That the petitioner states that as the pplicant's 

son Sri Prabin Bhattacharjee is also assisting the 

applicant, he has submitted an application for jkppointment 

in the post of the applicantt in case the age and/or 

date of birth of the 15OPlicant is accepted by the Autho-

rities)froin October, 1996 which has been addressed to 

the Cjnandant 222 A.B.O.D. Sbft C/o gg A.PO., 

enclosing therewith his testimonials.' 

A cow of the said xnpaam appli-

cation dtd. 8.306 of the applicant's. --'- 

on 21.'3.06)by registered post 

is enclosed herewith and marked as 

Annexure - 10. 

(N) 	11 
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That the applicant has against the inacticn 

of the Authorities for regularisat ion of his services 

31.80.1987 in a time scale of pay has póferred 

an application (óriginal). before this Hon'ble Tribun&l 

today which is pending disposals 

That the applicant states that this original 

appUcation is filed today for redresEal of his grievances 

against the inaction of the concerned Respondents to 

correct the date of birth of the alicabt from 7.10.53 

to his corct date of birth 24.10.1936 basing on his 

Horoscope and affidavit and/or on medical exaiinton 

as deen fit and proper by this Hon'ble Trjbijfla, in the 

interest of justice and grant the consequential service 

benefits like pension etc. f and appointment of $ç son in 

the post of Puzari, in, case the age and/or date of birth 

of the inetant applicant is accepted. 

5.1  GROUNDS OF RELIEF WITH LEG1L WOV1SIONS : 

U) 	For that the applict most respect fully 

submits that on the basis of the bio-data furnished by 

the applicant-.in-reply to the respondent no. S's letter 

Ne. 2159/S9N/MEflin, dtd 28. ! 5.05(Anflexure - 5), the 

instant applicant submitted his bio-data and other 

required particulars on 806.05 (Annexure -- 6j through 

the respondent no.1501040! 

I 
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the respondent no. 5 which was addressed to the respondent 

no. 2. In this context it is pertinent to point out 

herein that out of inadvertance he has written 7th OCt/53 

as his date of birth which 911 caught his attention 

sometime later. Therefore, he was in seach of his horoscope. 1  

Suddenly from the abandoned old papers in his house,tbe 

applicant got the horoscope where his date of birth has 

been shown as 10th Aswin 1343 B.S. i.)e. 1  24.10.1936 AD. 

It therefore transpires that he is 70 years old at present 

and has already crossed his date of superannuation/retirement 

in October,, 1996.' 

As per the extant rules a. Government servant 

has his right to agitate any correction of age before 

3(three) years of his attaining the age of superannuation 

i.e. 60 years. It therefore follows that though erronusly 

earlier the applicant stated his date of birth as 7th Oct/53 

as on' record, the date when his particulars were in reply 

furnished i.e. on 8.6..05 he was about 52 years of age.t  

Hence about 8(eight) years remain in service record to 

attain the age of superannuation i.e., 60 years.1  As such 

the instant applicant has a valuable right to agitate the 

same before the concerned respondents and also before this 

Hon'ble Tribunal for correction of his age. And accordingly 

vide his representation dated 8.3.06 (sent under' registered 

post on 21.3.06 through proper channel i.e. the respondent 

no. 2 (Annexure - 8) enclosing therewith 	inter alia 

his horoscope and supporting affidavit.Since 	and/er 



r/ 
rv 

21.3.06 a period of more than 4(four) months hwe 

expired and the concerned respondents are silently 

sitting on it without making any reply, the instant 

applicant., being thus aggrieved hereby approaches this 

Hon'ble Tribunal againetthe inaction of the concerned 

Respondents for redressal ofhis genuine and lawful 

grievances 	for making necessary correct- 

ions of his date of birth i.e. from 7.10.11953 to 24.10. 11936, 

In this view of the matter, the impugned inactionof the 

concerned respondents is not sustainable in law for 

being violative of the rule of law as enshrined in Art. 

14 of the Constátutjon of Xndia. 

(II) 	Fr that the instant 	______ claims 

that on the basis of his correct date of birth i. 1e.' 

24.10.1936 he has attained the age of superannuation 

unknowingly in the year 1996 and therefore, he is well 

entitled to go on retirement as under the law the applicant 

has no authority to continue beyond 60 years of age in 

service, and also to get all service benefits like pension 

etc, the moment his services as Pujari in the Station Kali 

Mandir is regularised in time scale of pay,e per Hon'ble 

Hon'ble hpex Court's decision a Government servant 

attains the right to continue in the poet on cnpletion 

of 240 days of continuous service with Areak,  in the 

instant case the fpplicant had rendered more than 29 years 

of continuous.'.. 
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, of continaous service witha break till date,t ,  

and accordingly as per the Hon'ble Apex Cirt the 

instant applicant has also attained a valuable right 

and that his services as such is deem to be essential 

to the epartment. In this view of the matter, the 

impugned inaction of the Authorjtiee/respondei,te are 

arbitrar$, unjust, improper and bed in law. 

(xii) 	For that the applicant is being assisted 

in his duties kX , of Iizari by his son Shri Prabin 

Shattacharjee, twho is well acquinted with the A5 

of Puja-performance) w.e.f. October, t,ct9 1996 
oi 

it is narnest desirpf the instant applicant 

to the concerned respondents to consider his appointment 

in the vacant place to be created, if the age of the 

instant applicant is accepted as correct as 24.10.1936 

as his date of birth,. on the retirement of the instant 

applicant w.e.f. 23 	A.D when 

the applicant's son becne a major (vide his application 

date 8.3.06 at Annexure - 10), in the interest of service 

on consideration of the ground that the instant pm 

applicant had to work for a long time nummagakkag getting 

even a pay less than the pay prescribed under the Minimum 

Wages Act, in the interest of justice. 

(XV)... 
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(Yv) 	For that in any view of the matter the instant 

applicant is well entitled under the law for correction 

of his date of birth in the facts and circumstances of 

the case and the 	concerned respondents are totally 

silent and inactive in the matter. 

6'. DAILS OF THE R MEl)IS EXHAUST :. 

The applicant declares that he has 

availed all the remedies available to him under the 

relevant rules etc* which are shown as follows :- 

The applicant made a representation on 841.b05 

(Annexure - 4) so as to raise his salaries, in time-

scale addressed to the Coandant, 222 A.B.O.D. C/0  

99 A.P.Oo The respondent no. S on behalf fm of the 

respondent no. 2 sent a letter to the applicant vide 

No, 2159/SXM/NE/Fifl, dtd. 28.5.05(Annexure - 5) asking 

the applicant to furnish his service particulars. The 

applicant replied the same on 8.6.'05 (vide Annexure -6) 

and again represented the same on 24.2.06 by furnish&g 

the affidavit dtd. 24.2.06 and the copy of the horosoope 

and ultimately the representation dtd. 8.!3.06 (Annure-8) 

in detail. The main crux of the matter is that the 

applic ant . WI 
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applicant had committed a mistake in writing his date 

of birth in his reply dtd. 8.6.06 (Annexure - 6) i.9e . 

in otherwords, instead of 24.10.1936 as his correct 

date of birth it was inadvertently mentioned as 

7.10.1953. Uowever, since 8.3.06 and/or 21.3.06a period 

of 4(four) months has elapsed therefrom yet no reply 

thereto has been recieved by, the instant applicant and 

the aforesaid representation is pending before the 

respondent no. 2 and/or the respondent no. 1. Hence im 

the instant applicant has no other alternative but to 

file this Original Application for redreseal of his 

grievances by this Hon'ble Tribunal by way of 

directing the c,ncerned respondents to correct the 

date of birth of the applicant. 

701 
 WTERS NOT FREVIOUSLY FILED OR PENDING WDThI ANY 

OTHER COURT 

(A) The applicant. further declares that he had not 

previously filed any Original lpplicat ion, writ petition 

or suit regarding the matter in respect of which this 

applicat Ion has been: made before any Couxt or any other 

Authority (except what has been stated in this applica- 

• 	tion above) and that no case is pending before any 

Court and if decided a list ofthe decisIons should be 

given with reference to the niber of Annexures to 

be given in support thereof, has been given herein. 1  

...• 

V 
( 
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(B:). That the applicant states that this app licationis 

filed bonafide and for the ends of justice. 

In view of the above mentioned facts 

stated in paragraphs 4(A) to' 4(0): and 

5(I) to  s(1v: the applicant most respect fully prays 

for the following reliefs 

(.i) .  to correct the date of birth of the instant 

applicant from 71f10.1953 to 	!1O.I936 on the 

basis of his representation dtd.' 8030406 sent on 

.21.3.06 (Annexure - 8) to the respondent no.' 1 

through the respondent no. 2 , his, horoscope 

(hnnexure -' 7(a) ) and his affidavit dtd. 24.06 

• 	 (Annexure 7) respectively ; 

(ii) to direct that the applicant who attajned the 

age of superannuation on 31.8.1996(if the age 

c,-- 
 correction is accepted) to take appropriate, to 

adjust his salaries drawn in excess' and pay the 

monthly pension from Am 5ept/96 to till'. date; 

to consider appointment of the applicant's 

son as Puzari in his place afrer ret remnt ,  

w.e.f. 23.9.2OoO A.D.,  i.e. the date of his o'- 
• 	attaining his majority who is well versed in 

the art of worship in coniderat ion of the 

applicant having served the Department for a 

long time with a salary which is lessthan the 

minimum wages prescribed 

pass such further or other order 

or orders 040101  
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or orders,,. 	tour Lordships! may deem fit and 

proper for theends of juetice.' 

A'd for this the Applicant, as in duty bound, shall; 

ever pray.. 

9 INTIIRiIEF1ORDER IF AN. 1RAYED FOR :... 

	

it is also prayed that in the interim ani 	- 

order may kindly be pased so that 'the 

instant, applicant is
, 
not disturbed till 

depoal f the instant Original Applicat.ion. 

I THE EVENT0F APPLICATION.: BEING SENT BY REGI2RED 

POST XN' IT MhY BE STATBi) WHETHER THE APPLICANT 

DESIRES TO HAVE ORAL HEARING AT'MOMM THE ADMISSION 

STAGE kij IF SO, HE SHALL ATTACH A SEll ADDRESS) 

POST CARD OR XNNL) L2TER AT WHICH IN iMT.IOI'1 

REGARDING THE DAE OF HEhRING COUW BE SENT TO HIM.. 

No, since he has engaged the 

following le arne thcates to conduct 'his case. 

ri RINJ ?JS 

MISS TUSIEE DAS' 

Ad'rocates for the Applicant,  

Gauhatj Hi. Court, y- i 	 S  

fl• Ner of Bank Draft/Postal Order filed in respect 

Of the appjcátjon.fee.. 

- A crossed Postea Order of .Rs.50/_  (Rupees 

fifty only)r being the app:lication fee vide Crossed 

Postal Order No 2-65G,  325227 dated 27.7..200 in favojr 

Of the Registrar,. 	 - 5 is enclosed 





AFPIDAVIT - 

• 	ftI, Jyotiimoy Bhatt:acharjée, son of Late Sacbindra 

KrBhattacharjee, aged about -.:TO ,  years, by,  religion 

H1ndu 	by occupation P6zari in 8tation 'Rail Mandir of 

2 	/0 gg A.P.0. the applicant herein 

• do hereby solemnly affin 'and 'declare as follows :- 

S 

1.. 	That 1 am the applicant In the instant case and 

as such lain wel1conversant with the facts and circum- 

Jucfj stances- of the case &id thus am competent to seear this 

iro ±:t: :±::is That 	 affidavit and 

4se , 	 in paragraphé  

of the Oriina1 apijcatjon herein are true to the best 

of my knowledge' and belief,.. thoe made in paragraphs 

Q)A)Apg~ - (V ,  CL,)1 (i) 	are' true to my information 

•derleved from records, Inich I .believe to be true and 

cbrrect and the rcst are my ,  hu -nbie submissions before 

this Hon'ble Trjbunal,ou ! 

nd I in this afldavit on this the 

31st day of  2 006 at Guwahati — 781001.1 

	

• 	 -: 

identjf.ied by me. 	Solemnly affjrme and declared x%I
' b.efoe me b the abovenamed  RANJrr 	 t'no ie iden tified, by 3rj 	 =S l i  
#Advocate on thisthe 31st 

dn,cate • 	 at Guwahati 
 

KA
• 	 -. 	

• .•: 

• 	 • 	 - 	 •I<Rt 	 wiar I_ jT •  
• 	 •• 	

• 	 Se• 
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To 

/ OICAdrn 
i AV 3se workshop iE 

0/0 99 JP0 

H 	 LEA1TFT0 PRIEST OP STAI0J:LI 1A1TDIR 

RespOcted Sir, 

i. 	I humbly request you to grant me 20 days leave with Day,' 

fror 0 	r 91 to cnblc rn' 	ft to shi 	he mterial purchased 
for erectjfl 	dwellinG houc at Ams1n jorabat. 

ratcful for this ct of yo kindness. 2. 	I shnll rernin  

rphnk1n(r you, 

OUr'S faithfullY 

- 	
/ )(I - (JoytirOY Bhatt.Charjee) 

priest Stn Icli iandir 

- 

()7)  

\ 
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222 Advaice Base Ordnance De.t 
0/0 09'A.FO .  

/21591,(?/!€/Fin May 2005 

/ 
• 	 . 	Mr-J Bhattachrjee 

Pujari Stri KJ.i Ilandir . 

• 	 S  TO-1.2AT  

Jn • : 	1.. 	.: 	 consideration to your seriice pr.spects, you are 
requested to subinit.your Bie..data - pertaining to your service 
reard1ng your date of birth, educti.n qualification, date 

• f employment at Station Kali Nandir, leave availed time to 
time, Flospitalisati.n and No  of thildren, .thefr marital stas 

.- and their date of birth. . 

. 	 . 	.. 

26 	This is required for considering your service ceminithents 
S.. . 	•. 	 . .. with Station Kali Mandir, enhancement of Pay in future and 

other 	érvice benefits. S  

S S 	 . 	
: • 	 S 	 • 

S.. . 

5 5 	 • 	 • 

Yours faithfully,. 

(w S 
Cart 
CONE 
for 'Commandant 
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In T:i OOUT L)F VIAGISTkATL -K1Typ AT 

A V I , 1' 

1 ,Jyt Lshmoy Thattachrjee son of late ashj 

Bhusan 2hattacharje, aged about 69 years, a resident 
5;) of 6tationKa1jmandjr of 222 ABW C/o 99  

hereby 	l.inniy 	fi 	and 	c lare s  

That. I am working in the post oE J\ijarj at the 

	

tatin ilalj :;andir f 222 	C/c) cg  
since long. 

That on 24.11.2005 one of ny relatives while 

going thouh my service papers detected that my aqe 

has been wrongly recorded in my service record as my 

date of birth cSnnot be on 7. ic. 1 0 53 as recorded in my 
service records as per my pCtktion dated 

ws wrnej.. I. C - ns1dtre(1 th same and iuncl that tha 

mistake appears to he true.. it caught ny attentj-)ri at 

that time and I found that it a bon-afide mistake 

on my part. The correct date of birth ought to 1' 

24.10.1936 as per my horoscope and not 7.1O.1°53as 

wrongly furnished by me and recorded by the off1c 

of 222 	.B.0_DC/u 99 	. 'i"his 	is because the year 
and the date of my birth was mistakenly 	itten by me 

instead of 24th October, 1.936 
it waswron"ly written 

as 

l•' 	

• 	
•• - 

. 
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as 7th October, 1953,and that I have received Clai 
standard education at home underunci.& guiafl hence have no educatjonai certificate. 	

\.. j That .1 am an Indian Cit izen by birth. I have' no 

proof of my age except my hOtOscop6 which sho,s that 

I was born on the 24th Oct2ber, 1936 at village - KhCm r 
0 	

5ahasra P.O.Kornigram 	
.S.Rajnagar in the oula7jbazar 

Ubdjj5j00 of the then SVlh€t district of BritishIndia 

• My fatherts name is Late Sashi Bhusan Bhattach.rjee and 

my mother's name is Late butrishna Dhattacharjee..iy 

• 	horoscope name is Sri Motilal Shma.. and as such i am 

at present' 69 years oid a1proxiiflate1v 	: 	• 

That this fact caught my attention ve ry recently 

after 8.6.2e05 when i could trace out my 
horoscope  fromo  

old papers and if that is taken into account then my age 

at present is about 69 years butper. :record1ng in my 

service record at present my &ge is about 52 year i.e. 
/ 	 11 	w. more than B(eight) years are still left for / 

my ret lremcnt on superannuation at the age of 60 years. 

Therefore undc-r the extant rules I have a valuable rjht 

agitate the same before my employer i.e. 222 A.B.O.D. 
(-S  /f•-  -- 

99 	through your Honour for rectification f 

the already cornmjted mistake in my date and year of birth 

keeping intact the month of my birth being October. 

Thi5 is true to my knowledge. 

That I lost both my parents very earlywhjle I was 

ønty about I3cMe - r of aqe, when my maternaluncle 

Late Naqendra Ntl ikraborty brought rne(somejme in 

the year 1950) to his place i.e. at village Haluahastj, 

P.S.Borhat in the then districtof 5ibsagar, • Assarn (where 

he was 



he was a permanent resident) at that time. He had a 

a grocery shop there and he used, to perform the job 

of a rohit/jarj also and did other rituals. ,  i learnt 

he art of puja/worship and rituals from my. aforesaid 	. 
S 	 matEal uncle and after his death I came to Naranj 	. . 

in search of a job. At that time I was about 37 ?eas 

of age and at that time I was appointed as a Pujari in 

the Station Kali Nandir sometime in the year 1973and ' 

thereafter again in 1977 with effect from 1.91977 on 

a telar basis at a moh' salary of Rs.150/_ ;er month 

only. 	 , 

.6. 	That my salaries have been increased from time 

to time and in the last 3(three)'years now I m drawing 

my salaries at. the rt of ks.2300/- per month which is V. 	., 	. 	 / (,\....... 

\y\Present salary for the rot of 	jri in 	tin ICali it 	, kiui.irj 	'222 A.B.OIU. C/o 

That recently only in response to a commun1catn 

wo. 2159Ki1/4E/Fjn, dtd. 2.5.2005 Issued by CCI1E of 222' 

. 

	

	A.B.o.D. C/o gg A.P.).  I he.ve submitted my bio-data on 

8.6.2005 to my eployer through C.C.M.E. 222 A.3.O.. C/O 

99 A.P.O. for considering my service commitments with 

Station Kalj ilandir, .enhanceLflent of py and other service 

bn€fits, wherein my date and year of birth was wrongly 

shown and/or recoed as 7th October, 1953 in place o f 

5 	 24th October, .1936, which Is my correct age of birth, as 

. 	 per my horoscope, 

That this affidavit is sworn in by ma for the 

purpose of correction of my date and year of birth from 

> 	- "rnO 	 7th 0ct.bcr... 

'.: 



: 

-- 

-- 
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/ 	
• -4- 

7th October,. 1953 keepIng Intact the month of mi birth 

• 

	

	namely 'October' except the date and year i.e. 24th and 

1936 in place of 7th October, 1953, so as to enable the 
concerned Authorities to correct my date  of bih as 

24th October, 1936 Instead of 7th October, 1953 and 

that , this affidavit would be used for the o1epu0s 

• 	of correction 	date of bifth. 

9. 	That the statements made in this affidavit and 

in paragraphs i to 8 above are true to the best f  my 

	

• 	knowledge, those made in paragraphs 
- are te to MY 

nformation deried from records, which I believe to be 

tpip and correct and the rest zre my humble submissions 

bthe this Hon'ble Court. 
• i 

And I sign, this, affidavit on this the A dày 
of February, 2006 at C'v'hatj. 

bY 

Identijjc-d by me. 

Solemnly afficd.and'dsc'1ar (1 	Jr  
Advocate 	before mS by the ahoenmed 

• 	 deponent who is. identified by 
5ri R.Das, Advocate on this the d4 	day of 'Februry,2C 
at Guwahat.j. 

MAGISTRJT E 
KIRUi ; G1J'JAFiATI. 	

• 

• 	 • 	 ... 	

,••• 
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•1 	 To 

The Secretary to the Government of India, 
Ministry of Defence New Delhi - 110001. 

Date (S) 
j • C. 

222 A.L.O.D.,C/99 A..P.o.. ) 
through the Coandaflt 	j 

Sub : Prayer. for correction of _y2f birth 
(which was wrongly urn s e on 8.6.O5k-,,e. 
in response to your letter No. 2159/S1qi,'E/ 

• 	 FIN dated 28.5.05). 
 0 95 	' 

O V 	 7ec -Lr $- 
Sir,  

humbly and 
Most/respectfully 	I beg to lay before you the 

following few lines for favour of your kind coniderat ion and 

necessary action. 

10 	That I am at present working in the poet of Pujari of 

Station KalJ. Mandir of 222 A.B..O.D.,c/ 99 A.P.9.  since long. 

I was appointed to the post of Pujari as aforesaid in  consul- 
tation with 	Connandant 222 A.B.O.D. with eff\ çt 

from 0i..09.1977 vide appintment order dated: 31.8.1977 issued 

by Major A.V.Gadkari of 222 A.B.0.D. C/o 99 A.P.O.  while he 

was holding the post of Administrative Officer. 

A. copy of the 	appointment order: 

dtd. 31.8.77 as aforesaid is enclosed 
herewith and marked as AnnexureJ.,  

2. 	That the petitioner herein states that prior to 1977 An 

he also worked as Püjari in Station Kali Mandir in the year 

• 1973 for about 1(e) year with a consolidated salary of 

Re.1501 per month. At that time the main Purhit of the 

aforesaid Iali Mandir was. one Shri M.M.Chakraborty, In cojrse 

of my services there arose a difference in the year 1974 with 
M.N.Chakraborty , the main Purohit/Pujari of the aforesaId 

temple ad consequently I left the job in 1974 itself. 

301 	 That thereafter in pursuace of the aforesaid 

appointment letter dated 31.8.77 issued by the approtiate 

Authority(Annexure - A) I joined the same w.e.f. 1.9.77 and 

I have bEen doing my job with great devotion,sincerity and 

hard work.... 



/ 
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hard workto the best of my abilities and tothp entire 

satsfactjon of my superior Authorjtjes., services has 

been aPpreciated by the Authorities 
vide Apprecjajton 

certjfjce dated 2 1.1,1987 issued by Le.C4,1.oulab 
Sjngh as 

Administrative Officer. My appointment as Mandjr Pujarj 

finds supp,rt in his certificate wherein it has been 

SPeCifically stated that I was working 
as Mandir Pujári since 

1973. 

A copy of the aforesaid appreciation 

certificate dated 2 1.1,1987 is enclosed 

herewith and marked as Annere B 

	

4. 	That the petitioner states that till date the 

petitioner has rendered more than 28(twenty eight) years of 

service as such, During which he has never taken any 
sort of 

leaves like 
casual leave, earned Ieave,comted leave etc. 

except on 3(.three. ) oaaasions namely :- 

(i) vde leave application 
dated 5.6.86 he availed 30(thri4) 

	

days leave with effect from 	- 	9.6,1986 
(ily Vide application dated 2.5.91 he availed 20 (twenty) 

days lea'e with effect from 3.5.1991; 
(iii) vide leave 

application dated 8.3.01 only 20(twenty) 
days leave with effect from 15.3.01 to 3.4.oj has 

been availed; 
It may be pointed out that on fl9OCcasjons during 

those perjoj the petitioner has been hospitalised or was eerjo 

-sly .ill, 

Copies of the aforesaid leave applications 

	

dtd. 5.6.86, 	2.5.91 and 8.3.20Cj are 

annexed herewith and marbed as. Annexure 

C(1y and C(2)' respet:ttecf- 

	

5,. 	Thatthe petitioner states that initially both in 
the year 1973 And 1977 his salary was at the rate 

(Rupees one 



1~0 

03-4- 

2" 

H 

9 

-3- 

(Rupee2 
one hundred and fifty only), per month, The petitioner 

raised no objection to it although the monthly salary was much 
lees than the minimum wages prescribed it the rej.e'axt period. 

However, from time to time the salary was increased from 

R5,. 15W- and at present for the last 3(threey years approjj.. 
mately the petitioner is paid & sum of Rs.28/_. (Rupees two  
thousand eight hundred only)' as his monthly salary 

in the 
post of Pujari in the St ation Kali Mandir at 222 AB C/0 99r  

6.. 	
T.hat: the petitioner is having a6fficial accomodat 	ion 

behind the aforesaid stationKali Mandir where he is staying 

with his family COnSdsting 4(•four) members including himself.' 

The other family members who are dependent on him are 	r 
follows :- 

(i) Wife - 5mti Nilima Bhattacharjee aged about •  55 years, 

(ii): Daughter Miss Lakehmj Bhattacharjee aged about 25yeare. 
(iii 5on Sri Prabin Bhatt.acharjee, aged about 23 years, 

1ia children and his wife are unernp1ed and 
Children unmarried and are all dependent On him. 

7. 	That with the aforesaid monthly salary of Re.2800/_ 
(Rupee-s two tboued eight hundred only), which is 

than the prescribed minimum Rages j: .eJ1 P4-is_ 
inadequate to providefor the provisions Of lives 

for the aforesaid 4(four) member family. Moreover, there are 

other expenses like cost of education of the children, mainbe 
- 

riance of livelihood of his family etc,- 
':. great hardshj 

due to paucity  of fund 	regularly, - 	 - 

In these regards the petitioner made a' representatjo. dated 
8.1.5' for enhanceme nt of his salaries before your HOnour which 
is als0 pending disposa'. 

A copy of the aforesaid representation 

dated 8.1.05 is enclosed herewith and 

marked as Annexure - D o  

8.... 



8. 	That the pet it ioner states that vide comjnjcatjon 

N'D. 2159/Q4/4E/Fj, dtd. 28. S.5 issued by Capt.CcME Sri 

W.S.Singh of 22 ABOD C/O 99 APO addressed to the petiti-

oner it has been requested to submit — 

biodata 	.'pertainjng to petitioner's service; 

()1ate of birth, (c), educational qua1ifjcatj0 (d) 

date of appojfltment 	5tation Kalj Mandjr Purj (e) 

leave availed from time to time (f) hospitalisation (g) 
fle), of children (their mental statusy and (h) their date 
of birth respectively. 

It has already been stated thereil that these 

particulars are required for considering the petitioner's 

service commitment, enhancement of pay and other benefit. 

A. copy of the aforesaid communication dtd. 

28.5..05 is enclosed herewith and marked as 

Anntre — E. 

That: 'v letter No. 5159/5KM//Fj, dtd. 28. 5005 

issued from your Honour's office it balls been stated as 

fllow ;- 

1. In consideration to your servIce prospects, 

you are requested to submit your Bio-dat 

pertaining t your service regarding your date 

of birth, education .qualifjcatj0, date of 

employment at 5tation Kali Mandir, leave 

availed time to time, Hospita1jatj0 and .• 

of children, their marital status and their 

date of birth. 

2. This is required f,r considering your service 

commitments with Station Kali Mandir, enhance-

ment of pay in future and other service benefit 

—S . 

9. 
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That in reply to the aforesaid comnjcat ion of 

/ 	your Honour's office, your petitioner submitted his 

/ 	 bio-data on 8.6.05 stating Inter a].ia therein that your petitionErisdate of 
birth is on 7th October 1953 instead 

which was a bonafide mistake on the part 

It is therefore necessary to rectjf, the 

mistake in the interest of justice. A -o'-' 
—EiJ k 10. 	.hat your petitioner also submits that 

if. your 

Honour C'nejders it just and proper, your Petitioner may 
referya 	to any Medical Board and/or Medical Ath 

rity s as to asaertajn his correct 	age to 
which your petitioner has no objection. T.hj 'is for the 
sake of crrect and accurate assessment of your petjtj 

4° 
oner's age and/or date of birthwhjch escaped my atten-

tion at the relevant time due to bonafide mistake more 
80 .  

when i &Malwayss busy with my dutiesUvpcthe.tele 

regularly and as such find no time to look even to my 

•" service -pape r4 for 	c c-i.Jk :c 	 t5 

Secondly 1  now a days I feel very.eak due to old 
age even 'tmy usual works in the temple for which my 

son namely 5rj Prabjn Shattacharice is regularly assisting 
me in my duties as Pujarj at 222 AB C/0 gg APO.. 

Ir 

	

Thirdly, after the aforesaid discovery mistake 	( 
4 of recording rnge and also from 

submitted . 	 C) 
i also t.ransp. 	that if my date of birth is 7, 110.53 

-' •. 	. my present age would be,53yeare which is 

• • not correct as the present &ge of my wife Nilima Bhatta 

charjee is about 55 years who is  younger to me and 'not 

older to me, apparant on the face of records and the sane 

needs to be corrected immediately 



5(A) 

10(A). 	
That it is therefore necessary to rectify 

the mistake in recording the petjtjonerss date and.  of,bjrth i.e. from 7 .10.1953 to hi 	
year 

s actua]. date of  
birth i.e. 24 .10.1936 as per his Horoscope at (Annexure..E(l)) 

which is being supported by the affidavit sworn. 
in by him on 	4 J2) O- (nere - F), which may kindly be 

accepted si 
as to correct his date of birth a 24.10.1936 

instead of 7 .10.1953 for the ends of justice. 

That in the above facts and circumstances 

stated herein your Honour may be pleased to direct 

the concerned Authorities to correct the st'crce records 

of the petitioner showing his correct date of birthas 
24 .10.1936 instead of 7 .10.1953 ad further be pleased 
to Consider granting pension to the petitioner w.e.f, 
24 .10,1996 by retiring him on superannuation at the age 
of 60 yes we.f. 23 .10.1996 and adjusting the excess 

salaries dra byhirn fro 24.10.96 to till date towards 
his pension and other 

seice benefit5, after re1arjsa_ 
tion of his serv1ce( t, 	c 

That your pQtjtioner has also applied separately 
for regularisationof his serjces as Pujari 

inthe Station 
Xali Nandjr w.e.f. 3 1.9.1987 i.e. just after Cnipetion 
of his 

CofltiflU95 uninterrupted lO(ten) years of service 

w.e.f. 1.9.1977 in the appropriate time scale of pay, to  
which your petitioner is well entitled to under the law 

in the facts and circumstances of the case. 

That the petitioner submits that once his date 

and year of birth is correctly recorded on the baJ.s of 

affjd1t and horoscope, he will be entitled to pension 

w.e.f. October, 1996 and the excess amount drawnby him 

as salaries from October, 1996 to till date will be 

adjusted towards his PEnsion etc. 
11... 



4,  

That your petitioner most respctfully submit 

that due to the aforesaid bnafide mistake the authorj-

tie$ might have recorded the same in your petitioner's 

service book which when accounted would show that at 

• 

	

	present your petitioner is about 52 years of age and 

has about 8 (e ight) years of service in his credit prior 

to his retirement at the age of 60 years, which althouh 

incorrect but is a fact on record. And under the extant. 

rules your petitioner has a valuable right to legally 

seek for correction of his year of birth only maintaining 

as it is ;the month of your petitioner's birth. 

That in view of the above your petitioner having 

• 

	

	no other alternative but to pray for correction of the 

mistake in recording the correct date of btrth for which 

• the inst.nt petition has been filed which wou'd show 
that my actual age is about 69 years now on the basis 

of my Hi,roscope (Annexure - E(i.')' where the dtte of birth 
• 

	

	is 24th October, 1936. But the age recorded wrongly on 

the basis of my wrong age of birth vii; 7th October,1953 
• 	shows that at present I am only 52 years age and has still 

• 	another 8(eight) years of serice till superannuation at 

the.age of 60 years. 	
• 

On the contrary calculating .mypresentage on 

• 	the basis of my actual date of birth i.e. 24th Octobe;, 

1936 would show that I have attained the age of superann-

uation .n. 23.10.1996 and is now to be granted pension 

w.e.f. 24.10.1996 and cannOt Continue to serve as 

Pujari in the said employment. 

13... 

• 	 I 
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That recently in absence of any other proof of 

titioner's birth he has srn in an affidavit wherein 

p has specifically stated that his correct dte of birth 

• 24th October, 1936 and not 7th October, 1953 on the 

asis of his Horoscope recently traced out by him from 

id abondoned papers.. 

A copy of the aforesaid 4ffdavit 

dtd.  is enclosed herewith 

and marked as Annexure - F. 

14. 	That this application ismade bonafide and 

for the ends of justice. 

It is therefore most respectfully 

prayed that your Honour iu1d be pleased 

to accept this affidavit (/nnexure - F)' and 

his Horoscope (Annexure - E(1)) aroof of 

my birth and correct the date and year of 

my birth keeping jntact the month and/or 

pass such further or other order or orders 

as to your Honour may deem fit andprope 

And for this the petitioner, as in duty boundshall 

ever pray. 

iyI& I77 	
. 

(SRI JYOGISHMOY BH?TACH.1\RJEE) 
PUZ?RI STATION KALI NANDIR 

Date:- 	. 	 222 ABa C/o 99 APO 

Cofly forwarded in advance for faour of your kind 

cons ideEat ion.. 

• 	T 	NOTNSLrRED 
•' •'• 

.INo. 10285 ATiount 	 Pj./ ., P ft. .7, 
....... 

A46vand tO99. 

Tam 1 . 	 . • 	

S/nan Of &cIv!ng Office, !t 	 , 	 . 



8 

considEration ,  and necessary'jnforarntjv,n please to:- 

1. The Secretary to the Govt. of India, Ministr of 
Defence, New.De].hj - 110001. 

• 2. The Commander FU 51 Sub Area, 222 AB C/o 99' APO. 
• 3.. The Administrative Officer, 222 ABCD C/ 99APO4,. 

4', Shri '5 '5ingh, Capt CCME, for Commandant, 222 ABW, 
C/o.99 A.P.O.. 

dy  
• 	 (SRI JYOTISHMOY BTTACHRJE) 

• I 	' 	

0 	
BJZRI,STZTIN KALI W)IR • 	 S  

• 	 S  Date:_ 7)IOE) 	 S 	 • 222ABC/o9gApo 

flLQ worc..• 



A 	() 

• 	 UNDER CT.XFICA1E OF POTIC. 
TO 	

dvA , 
i.. The Secretary to the Government of nda, 

Ministry oS)efence. 
NEW DELäI - 110 001. 

2. The Coander IC, 

• 	51 SUB )REA, 222 A.B.O.D.,.. 

Cl0 99 A..o. 

3, 

 

The Administrative Officer, 

222 A.B.O.D., 

C/0 99 A.P000 

- •S_ 

4. Shri W.S.ingh, 

CAPE.. C.C.M.E., For Commandant, 	• 
S .  

222 A.B.O.D., 

C/0 99  i.i.o.  

...• 

' I 

/ 
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Ce rt ified , that ir. J Bhattacharjee, resident of 
Jorabat Narangj) is workthg as PUJARi" in Stn Kalt 
iandir, Narangi Oantt. 

- 5-.--.  

7 	\ 

/ 	 - 

Ur' 4  t 	222 Ai3OD 

Station 	c/a 99 APO 	 CIO ( 	
, 	)L 

Dated - 	-c 
'0 Aug 05 

ft .-sII 

rA 

'I 

at that time. 	 r 
3... 
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The Commatidant. 
	Date : 	1 0 b (46) 

222 
C/O 99 A.P.O.. 

&ub :— A pp1icatj for the post of Puzarj. in 
&tation Kalj Nandir in the place of my father 
Sri Jyotishmoy Bhttacharjee w.e.f Ocb#be, 
2006as I am working Honorarily as Assistant Puzari by asisting my father who is to  
retire w.e.f. Oct-ber, 1996,otird due to 
mistake in furnishing and recording his correct date of birth s  and i am attaining majority on 2 3.9.2000 A.D. 

cj 

i 
5ir, 

Most humbly and respectfully I begto,  lay before 

you the following few lines for favour of your kind. 
Consideration and necessary orders. 

That my father 5ri Jyotishmoy Bhattacharjee has 

been working as Puzari of Station Kali Mandir Contjfl0u51y 

since 1.9.1977 without any break. And duringhjs service 

as such he has only taken leave on 3(three) occasions 

viz; on 5.6.e6 for 30 days, 2.5.99f.r 20 days and on 

8.3.2001 for 20 days except that he has taken no other'y 

and/or any leave during his long 28 (twenty eight) years 
of service which has been Continuous,unjnterpted and 
without any break. 

Copies of his leave applIcations 

are enc1s Cd herewith and mar -kedas Anner 

A, A(I) and A(2) respectively. 

That I am the only son of myparents. On 28.5.05 

your kind Authrjty was pleased to ask my father o 

furnish his Blo-data. He submitted the same onS.6.2005. 

Column 2(a) shows that his date of birth as 07.10,1953 

and column 2(b) shows his educationa) qua1jfiaj0 

as Class V.CI standard. 

It Is hereby clarified that the date and year of 

birth has been furnished wrongly. As per his horoscope - 
the date of birth is 24th October, 1936. He received 

education of..... 



A50 -2- 
Class VII standard at home while atSibsagar district 
under the guidance ofhie maternal uncle Nagend Nath 
Chakraborty 	 hasn0 ( IJ since dead), hence fat-her's, educatjoni 

certificate to that effect, This has been clarified in 
	- I 	his affidavit dtd, 

 

71 Copies of his horosce and affidavit 

are enclosed herewith andmarked as 

nere - B and B(1) respectively. 
3. 	

That my date othirth is 23.91982 vide 

certificate enclosed herewith issued by 151 2ase Hospital. 
An
d as' such i have attained majority on 23.9.20 A.D. 

I have been helping my father in his works when tie needed 
it during the days of my . boyhood but since September, 
2000 A.D. I had been re1ar1y assisting him because 

there was no one else to help him in this regard, i have 

also learnt the art of worship Mother GD4d55 Rai Srj Kali 

from my father and during his difficulties I ase to 
work and do the worship myself, when he took no leave as 
there was no Substitute for him but he needed the help.' 
Tili date i am helping him in. addjtj01. torny studies, i 
am TanemPl9yed and i need a job very badly,. as my father 
has beco...,1ä to do the Same and needè Vebt rry badly. 

	

4. 	That 
my father has meanwhile made a representation 

On ________ 1 0 ~6
before your Honour seeking verjfjcatjon 

and/or correct ion of his age by Medical 
Board if recrulred 

as his year and date of birth 
was wrongly furnished 

and/or recorded earlier inadvertently instead of 2410.36 

(1936 )it wtLs-n7.1O.53, which was 
Wrong, 

	

5, 	
That in case my father's year and date of bifth 

is accepted as 1936 and 24th respectively Uoz, his Date 

of birth as 24th October, 1936) then he ha 's already 
attained retirement age Ofl 3 1.8,1996 on complej0n of 
60 years 

of age, but if it is not accepted then my 

fther' 



r4-  ~1 

. 

fathers present age w,uld be about 52 years as 
recorded in the service records and as such under the 

	

I
/ 	eant rules he has ,  a right to claim for rectification 

and/or correct ion of his age and recording of his 

correct year and date of birth on the basis Of his 

horoscope and affldarjt alternately even by going to  
the extent of verification by Medical Bod af my 
father's age. 

50 	
That in the above facts and circumstances 

of the case, it is possible that my father's date 

of birth is crreed as 24 .10.1936 A.D. as his date 
of birth. In that case he has 

attained already his 
retirement age on 3 1.8.1996. In that event, I propose 
to submit as f1lW 

:- 

(A)1 	
That for last few years i.e., from 2000 A.D. 

my father has become very weak to PErformhis daily duty 
of Puari. As such he has taught me the art of offering 
ija to the Mother.Godde5 Sri Sri 

Kali, which i used 
to perform for the last few years 	he is not well 

	

00 	
and/or sick. 

(B)' 	That by virtue of my aforesaid unoffjcjal
,1 

11V
arrangement as ijarj of the Sr Sri Kali Maüdjr at 

5tatjon Kalimandir I prope to offer myeelf as a 

• 	

d 	candidate for the post of Puzari, in case my father 	1" 

is allowed to retire from service. My blo-data is as I 
follows :- 

j 	i. Name - SF I ERABIN BTTACHARJEE 
±1): Fatherls name - 5ri Jvotshmoy Bhattacharjee 

Puzarj, Station Kali Mandjr, 

222 AB dO 99 A.P.Q. 

iii)' Age (with date of birth 
)' - About 23 years Date of birth 

- 23.94W19 
ivY Present address - C,'0  5ri Jy0tjshm' Bhttachárjee 

Puzarl, Statjn Kajj Mandjr, • 	 222 ABOD C,0 99 A.P.O .  

v)... 



I .  

- 4 - 

/ 	v Qualification - ssed Secondary School Exam in 
•1 	 16.7.2001 froxw National Open 
/ 	 Shi of the Govt. of In&ia. 

/ 	 Passed FfO course 2003 and 7 	 Passed BMT Course 2003 0fl 
18.5.04 and 18.5.04 respectively 

- 

	

	under Indira Gandhi National Open 
University.. 

Training in English Type-writing 
diploma vide certificate dtd 
23.10.2c02. 

Computer course in DOS,WIN DOSS 

(-WD,CEL, POWER POINT) and 
DC..P (three months course from 
15.7.02 to 03011002 in II grade 

from Narangi Vocational Institute. 
vi). Employment Registration Card No. 11,445/2003, 

dtd. 21.11.2003 from Guahatj. 
Employment Exchange. 

vii) Experience :- Has gained experience by learning 
the art of worship the Goddess SriSrj 
Kali from his father since October 
1996 from the days of my .byhood 
and from 2000 A.D. after attajjjn 
majority I am almost doing regularly 
the worship of Sri Sri Ka].i inbhe 
Station Kali Mandir with my father 
and I am competent to do so all 
alone(in my father is given pension). 

viii)' Nationality, :- Indian (b birth). 
ix) Documents :- A 1 the followin d cument are enclosed 

herewith as Annexure - C C ' 	(3 
6),C(7),C(8) respectively. 

The documents 	:- 

- My birth certificate dtd.. 23.9.82 Issued by 151 
Base Hospital - Annexure - C.  

- My father'srepresentatjon dtd. ..Annexure_C(1), 
.sy employment registration card dtd. 21.11903. 
(Annere - C(2). 

- Permanent Resident Certificate dtd. 25.7.03.-
(Annexure-C (3 Y. 

-, 5econdary 5chooI Marksheet:. -(Annexue-C(4)). 
- PCO course of IGNOU (Annexure - C(5)'. 
-PMr course of IGNOU (Annure. - C(6). 
-. Typing diploma dtd. 23.10.02 (hnnexure - 
- Computer diploma/certificate dtd. 11. 11.02 
Annexure -C(8). 

Under the above facts and circumstances, it 
most respectfully prayed that your Honour may consider 
my appointment for the post of Puzari,Station Kali 
Mandir,222 ABOD C/0 99 APO  in the place of my father. 
as when arises. 

Thanking you, 
Yours faithfully, 

.PxL- 
(SRI PRABIN BI-LATTACHJEE.) 

C/o Sri Jyotishmy Bhattecharjee 
Puzari,Station Kali Mandir, 

Date;- 	 222 AEGJ,C/o 99 A10. 

-ES ;_9(fi sheets. 
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Birth Certificate 4 
• .;•r•• 

Certified that a mate Child was born 	I 
..'...toMrs. 

rWifeofNo c.A\) 	Rank 
N a m e . 	ecwjULn1t 
on 	g s atj,hrs 
Panty SGc.o#clO 

- Birth weight -  C (C 	• 	 . 

Birth Register Si. No. 	•• 

Dated 
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tfl 	?44Qsj DateØ tai ov 	oj.. ------------------- 
. 	. 	

. .,. Controller of Examinations 

rPRABIN BHATTACHARJEE 1 
aHATTACHARJEE 

StTAON STATION kfL1MANDIR 
• RMIRUP ASSAM 
FTN 781O7 . 

I .  

Ii 



4 %V%tx 94YA C w. 
Term Ed Exams - Jne2.0(6 

,ILU 	1cL'ji jj 	I, 	I)Iyj 

ritcr Ewo1mt 11umbcr, f 	4bt1 j 
: 	 Indira Gandhi National Opai UnIversity 

(lur iitfuruiaUun uzLly) 

iuimday, May 18, 2004 5:20:07 PM 

t.l iun In  md  Ice lhe euy & cnos be ud am a NubUuMIr foeibir 	wbkb sov mrat by 
PAirohno2if N ujimlier: 02011 21)2. 
P 	: I I P 
Courre Code - ffMarIudGnde Jax.ark]IMcth Yr  1 	\ CI. 

2005. 

i.1953 

iDn 



r 
I 

rm Ed Exam Results -'December 2003 
	 I 

4)) Il 	 c:1 
Entcr 9 )it( Nurncnc) Dirolfficril 1wnbr. 	 tT 

iHdLra Gandhi National Opi University 
(For Information only) 
Tuc,dav, May 18, 2004 5:20:43 PM 

• F\ir .igIuA In Li4kiijy ouly &camilalb e  wsd aw tjb(Iltç lorIhe nntci Wbhhir in by 	R1JiM Bh ATTAC kflIS.iEF_ 
"uuiuuzi( i'uinh,r: 021)112)2aJ 

, ( ugzitug: I'P 	 . 	 - 

çe Cod 	rk /C rade 	Max M rJc]Mith Year J 
1150 	.

.. i.:.j 

) 

... 



4 	 - 

cC). 
t5_•'

A wr-Ax 

A14 gi CCAICIAL 
• 0 •  

(4tVt. RCL',d. N.  

NAN TINIAU 

GuwahI 26 
 

(Asam 
-) 

	-. 	 • 	
) 

No. 	 • 

- 1-INAL OU)LOM EXAMINATION  

TJI 	; to ceriii Liz a! 	
R. 

batgaant 

so I'll JAC< 19"/ 4-,XIA 
, 

5tatOfl 'KaLia 	
reng 	Iza•s alt end ci n tht 	n1iliilc 

	

J lu•iflhJ f/i,. 	('SI()1' 	
2Ih) 	- 2u)2 	 :'•' o 	1,tjisin'j in 

TyPO
Izaó ajjeaI'ed in the 	,it1tLLtC Jina[ 

	

e,Zj/)i oItZ a 	aaJ 

ii I 	 • 	I 	C 	i 	( Forty four) 

Jte acrt(ftr 	j 	
wordi 

 Per 

	

cvorcL 	nzinult 

('I 	I 
t't .._)I&OIl J&cot 

I
JJc/.h ,,,ai,t!atit'd a 	

i,elLavtoar dLtrt/ £'oarCc 

a _ra1111 	wih 	
in izi/h[ife. 

4 	Guwaha1 Assam. 
2yt 

I<9LJLC 
Principal. 

IV Narangi Vp,qatOflal, Iptt't rA 
.G uWa4 .tI26i(Msam ' 

0 



CI0-')CATION 
NARA•NG, GUWAHATI-78102 

Govt.Regd No. 1540 of 1990.91 

(COMPUTER TRAINING DIVISION) 

0 
•. 	J ) 	I.. 

ANV*tx$%-rlr- C!) 
, Ogg 

Ivi 

PFcB1I 	ATTACr{3EE rf/5 to eerti/g that Shri/ 	 soii/thrnq/s,r '.&t ............. 	 i $11 	/II/4 tOi;ip/cIc1 ti eaiiipiitcr DOS, 	UOU 	.i—UU, EXCEL, POWEt 	T) 	ana' 	P (/irec,ltt'i:tIis 
ailtI/ig the /'eTft'(f ............................... ....... ......•• ............. 	11' / SlC SeC'llrcit ijiade 

SYRiiuiiiita/iicd a 9of !'c:Im1/our diirfiig tile olIrsc f raiiifiig 
is/i li/in / IYA all success /j 

hati: Assi:,,: 	
Prpq. 

)).. 
•NoyJ2OO2 	 ncz  

kitute 

V. 

PiA 

Ct- 	ri 


